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The Registrar, 
National Green Tribunal 
Principal Bench, New Delhi. 

Subject- A report in compliance of order dated-19.09.2022 in O.A. No.-406/2022 “Narendra Singh 

V/s State of U.P.” 

Respected Sir, 
In the above noted case, Hon’ble Tribunal has given direction as below :- 

“In view of the averments made in the application and observations made in the report of the 

Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through Chief 

Secretary, Government of Uttar Pradesh, (2) State PCB, (3) the District Magistrate, Mathura, and (4) the 

Project Proponent-M/s Vaishnavi Brick Udyog (Old name M/s P.B.H. Ent Udyog), Khasra No.-209, 143, 

Bajnamarg, Parsoli, Tehsil-Mant, District-Mathura, who stand impleaded as respondents No.-I to 4. 

Notice, alongwith copies of the application and report of the Joint Committee, be issued to respondents 

No. | to 4 requiring them to file their response/reply to the averments madein the application and the 

observations made in the report of Joint Committee within two months at judicial-ngt@gov.in preferably 

in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. 

Notice be served on the project Proponent-M/s Vaishnavi Brick Udyog (Old name M/s 

P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnamarg, Parsoli, Tehsil-Mant, District-Mathura through 

District Magistrate, Mathura and for this purpose notice issued to the project Proponent be sent to the 

District Magistrate, Garhwa by E-mail for getting service of the same effected on the project Proponent 

and sending his report in this regard. 

List for further consideration on 11.11.2022.” 

In the compliance of above directions, A notice has been served to Project Proponent M/s 

Vaishnavi Brick Udyog (Old name M/s P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnamarg, Parsoli, 

Tehsil-Mant, District-Mathura through District Magistrate, Mathura is annexed as annexure-I| and An 

Action taken report is annexed as annexure-2 with all enclosures. 

Accordingly A compliance report is being submitted along with the present letter for kind perusal 

and further action in this regard. 

Your faithfully, 

co 

OH] XI [ore 
Regional Officér 

C.C :- 

1. Member Secretary, UP Pollution Control Board, Lucknow. 

2. District Magistrate, Mathura. 
/ 

Regional Officer 
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zFonexus- A 

  

me Action taken report in the matter of O.A. No.- 406/2022 Narender Singh Vs 

tate of Uttar Pradesh & Ors, in compliance to the order dated 19.09.2022 

assed by Hon’ble NGT 

  

The ane NGT has passed an order dated “19.09,2022 in 406/2022 

Narender Singh Vs State of Uttar Pradesh & Ors. The operative portion of order is as 

under:- 

the report of the Joint Committee, we consider it appropriate to have response of (1) State 

of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, (3) 

the District Magistrate, Mathura, and (4) the Project Proponent-M/s Vaishnavi Brick Udyog 

(Old Name M/s P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnamarg, Parsoli, Tehsil-Mant, 

Disrict-Mathura, who stand impleaded as respondents No. 1 to 4. Notices, alongwith 

he issued to respondents No. 1to4 

tion and 

copies 

of the application and report of the Joint Committee, 

requiring them to file their response/ reply to the averments made in the applica 

the observations made in the report of Joint Committee within two months at 

not in the form 

judicial- 

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and 

of Image PDF. 

e Project Proponent- M/s Vaishnavi Brick Udyog (Old Name 
5. Notice be served on th 

Tehsil-Mant, Disrict- 
M/s P.B.H. Ent Udyog), Khasra No. 209, 143, Bajnamarg, Parsoli, 

Mathura through District Magistrate, Mathura and for this purpose notice issued to the 

Project Proponent be sent to the District Magistrate, Garhwa by E-mail for getting service of 

the same effected on the Project Proponent and sending his report in this regard. 

6, List for further consideration on 11.11.2022.” 

In compliance of the order dated 11-07-2022, the joint committee of the 

officials of District Administration. Mathura and Regional Office, U.P. Pollution 

Control Board. Mathura visited the 

as submitted to the Registrar, National Green Tribunal, 

site on 05-08-2022. The inspection report and the 

action taken report W 

Principal Bench, New Delhi vide Board letter No.-898/0-8/2022 dated 07-09-2022. 

The copy is enclosed as Annexure-I.



The closure order vide letter No.-H82799/C-4/Ent-953/Bandi/2022, dated 

10-10-2022 has been issued against M/s Vaishnavi Brick Udyog (Old Name- 

M/s P.B.H. Ent Udyog), Khasra No.-209, Vill.-Parsoli, Tehsil-Mat, District- 

Mathura under section-31A of Air (Prevention and Control of Pollution) Act, 

1981 as amended. The copy of the same was endorsed to the District 

Magistrate, Mathura, Mining Officer, Mathura & Apar Mukhya Adhikhari Jila 

Panchayat, District-Mathura for the compliance of the Closure Order. The 

copy is enclosed as Annexure-II. 

The latest inspection of M/s Vaishnavi Brick Udyog (Old Name-M/s P.B.H. 

Ent Udyog), Khasra No.-209, Vill.-Parsoli, Tehsil-Mat, District-Mathura was 

done on 31-10-2022 and during inspections it was found the brick kiln was not 

in operation. The copy of inspection report is enclosed as Annexure-III. 

— — ° ane . 
te Sf ©24xI\202 2 

Regional Officer, 

U.P. Pollution Control Board, 

a vj Mipthura 
KIL 82 2- 

CR bd
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To. 
The Registrar, 
National Green Tribunal 
Principal Bench, New Delhi. 

Subject- Factual and action taken report in compliance of order dated-11.07.2022 in O.A. No.- 

406/2022 Narendra Singh V/s State of U.P. 

Respected Sir, 
In the above noted case, Hon'ble Tribunal has given direction as below :- 

1- “Mr. Narendra Singh son of Vijay Pal Singh resident of Village Parsoli, Tehsil-Mant, District- 

Mathura has sent the present letter petition, which has been treated and registered as Original 

Application, complaining that Hari singh son of Ramnarain resident of Village-Parsoli, Tchsil- 

Mant, District-Mathura is running brick kiln at the distance of 400 meter from the village abadi in 

violation of Uttar Pradesh Government Notification dated-27.06.2012 prohibiting running of 

brick kiln within one kilometer from hospital, religious places, town area, residential are etc. 
2- In view of the averments made in the application, it would be appropriate to have a factual and 

action taken report from a Joint Committee comprising of State PCB and District Magistrate. 
Mathura Joint Committce shall meet within four weeks, undertake site visits, look into the 

grievances of the application, verify the factual position and take requisite remedial action by 
following duc process of law. State PCB will be the Nodal agency for coordination and 
compliance, 

3- Factual and action taken report may be furnished within two months by e-mail at 
judicial-ngt@gov.in preferably in the form of searchable PDI'/OCR Support PDF and not in the 
form of Image PDF. 

4- List the matter for further consideration on [9.09.2022." 

In the compliance of above directions an inspection of the Brick Kiln mentioned in the order 
of Hon'ble Tribunal, was carried out by a jeint iaspection fvam comprising of the officials from the 
offices of District Magistrate, Mathura and UP Pollution Control Board, Mathura inspected the Brick 
Kiln mentioned in the order on dated-05.08.2022. 

Accordingly a factual and action taken report is being submitted along with the present letter for 
kind perusal and further action in this regard. 

Your faithfully, 

— ~h thot 
’ as 

OI 2 
CC. Regional Offiter ~~ 77 

I. Member Secretary, UP Pollution Control Board, Lucknow. 
2. District Magistrate, Mathura. 

Regional Officer 

ce Letter head D



Report regarding Hon’ ble NGT Dated 11-07-2022 in OA No. 406/2022. 

Pursuant to the direction given by Hon’ble NGT in the order passed on dated 11.07.2022 in 

Original Application No. 406/2022. The main relevant contents of the order are as under :- 

Mathura and UP Pollution Control Board, M 

. “Mr. Narendra Singh son of Vijay Pal Singh resident of Village Parsoli, Teh sil-Mant, District- 

Mathura has sent the present letter petition, which has been treated and registered as Original 

complaining that Hari singh son of Ramnarain resident of Village-Parsoli, Tehsil- 
Application, 

Mathura is running brick kiln at the distance of 400 meter from the village abadi in 
Mant, District- 

violation of Uttar Pradesh Government Notification dated-27.06.2012 prohibiting running of 

brick kiln within one kilometer from hospital. religious places, town area, residential are etc. 

In view of the averments made in the application, it would be appropriate to have a factual and 

action taken report from a Joint Committee comprising of State PCB and District Magistrate, 

weeks. undertake site visits, look into the 
Mathura Joint Committee shall meet within four 

nd take requisite remedial action by 
grievances of the application, verify the factual position ai 

following due process of law, State PCB will be the Nodal agency for coordination and 

compliance. 

Factual! and action taken report may be furnished withi 

/OCR Support PDF and not in the 
judicial-ngt@gov.in preferably in the form of searchable PDF’ 

form of Image PDF. 

List the matter for further consideration on 19.09.2022. 

n two months by e-mail at 

In compliance of the above order. the following officials from the offices of District Magistrate, 

athura inspected the site mentioned in the order on dated 

11.07.2022. 

to
 

SDM Maant Mathura 
4. Mr. IndraNandan Singh 

2. Dr. Yogender Kumar RO UPPCB Mathura 

The following officers were also present at the time of inspection:- 

Nayab Tehsildar, Tchsil-Mant, Mathura . 
3. Mr. Brajesh Kumar 

4. Kunwar Santosh Kumar AEE, UP Pollution Control Board, 
Mathura. 

A joint inspection of site was carried out on dated 05.08,2022.T he details are as under:- 

As per Office records, the referenced brick kiln is established in the name of M/s Vaishnavi Brick 

Udyog (Old name M/s P.B.H. entudyog) , located at Khasra no.-209, 143, Bajnamarg, Parsoli 

Tehsil-Mant, District-Mathura. At the time of inspection The brick kiln was not found 

operational. 

At the time of inspection physical verification of four dimension of the brick kiln was done 

which are as follows- 

hes 

Fave: AYE od ' 

CALE)



regard. 

. As per the Office record , the said Brick kiln has obtained C” 

i) The main population of village Parsoli is situated at a distance of about 410 meters to the 

east of the Brick kiln. 

ii) The Brick kiln is located above about 750 meters from the other brick kiln. 

iii) There is a open agriculture land in the North & South direction. 

iv) The Brick kiln is situated at the distance of 500 mtr form the Yamuna Express-way. 

The Brick kiln is situated at the distance of 50 mtr from the Parsoli link road. 
v) 

vi) No hospital, school, population is situated within a radius of 200 meters from the Brick 

kiln. 

vii) No orchard is situated within a radius of 1.5 km (East & West), 300 mtr radius (North & 

South) from the Brick kiln. 

-27-8776059 & Longitude-77-6865524. 
The Geo-Coordinates of the Brick Kiln are Latitude 

CTE from RO UPPCB Mathura vide 
As per the Office record , the said Brick kiln has obtained 

letter No. 1751/NOC-666/11, Dated-31.03.2011 is Annexed at Annexure-] 

TO from RO UPPCB Mathura vide 

letter No. $1 080/UPPCB/Mathura(UPPCBRO)/CTO/
water/MA THURA/2019 Dated 01.01.2020 

and Jetter no. 81081 /UPPCB/Mathura(UPPCBROYCTO
/ait/MATHURA/2019 Dated 01.01.2020 

and the same was valid up to 31/07/2023 is Annexed at Annexure-2 but due to the non- 

compliance of Air consent conditions, the Air consent order has been revoked vide letter no - 

'9()92 is annexed at annexure-3 and recommended to Head Office for 
154/v-93/2022 Dated-30/04. 

ention and Control of Pollution)Act 1981 vide letter 
action taken under section-31A of Air (Prev 

no-155/v-93/2022 Dated-02/05/2022 is annexed at annexure -4 

After making the inspection of said Brick Kiln in compliance of Hon'ble NGT Order Dated 

11/07/2022 the letter has been resent to HO for action taken against the Brick Kiln under section- 

31A of Air (Prevention and Control of PollutioniAcr 1981 vide letier no-738/O-88/2022 Dated- 

06.08.2022 is Annexed at Annexure-5 

A factual and action taken report ts being subm ted for kind perusal and further action in this 

+ i 

ly ° 

er, \ \ 

Kunwar Santosh Kumar Mr. Brajesh Kumar 

AEE, UP Pollution Control Board, Nayab Tehsildar, Tehsil-Mant, 

Mathura Mathura 

My. 
a wet OETA) oS eed. | 

Dr. Yogender Kumur Mr. IndraNandan Singh 

RO UPPCB Mathura SDM Maant Mathura »~) 5...
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ZAIN CXUMIE - 2. 
U.P. Pollution Control Board J 

CONSENT ORDER 

Ret OUPPCB/Mathura(UPPCBRO)/CTO/water/ 
Dated: 01/01/2020 

MATHURA/2019 
. 

To, 
Shn HARI SINGH 

M/s VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG) 

KHASRA N0-209, 143, BAJNA MARG, TEHSIL-MAANT, MATHURA. ,MATHURA,281201 
MATHURA 

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974 

(as amended) for discharge of effluent to M/s. VAISHNAVI EENT UDYOG (OLD NAME 
P BH ENT UDYOG) 

Reference Application No :7094649 Dated :01/01/2020 

I. For disposal of effluent into water body or drain or land under The Water (Prevention and control of 

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. VAISHNAVI EENT 

UDYOG (OLD NAME P'B H ENT UDYOG) is hereby authorized by the board for discharge of 

their industrial effluent generated through ETP for irrigation/river through drain and disposal of 

domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in 

the annexure ,in refrence to their foresaid application . 

This consent is valid for the period from 16/12/2019 to 31/07/2023 . 

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the 

Water (Previntion and Controt of Pollution) Act, 1974 as amended . 

This consent is being issued with the permission of competent authority . 1 Digitally signec 

- 
Arvind by Arvind Kura 

Date: 2€20.01.6 

Kumar $5:11:48 +0530 

For and on behalf of U.P. Pollution Control Board 

2
 

BD
 

Regional Officer 

MATHURA 

Enclosed : As above 

(condition of consent): 

Arvind 
Dig tally sie e 

Copy to: Chief Environmental Officer (Circle-4), U.P. Pollution Control Board, Lucknow. ahaa 

Kumar is 2-0» 

Regional Officer 

MATHURA



Consent Order No. 7094649/ Water 

tw
 

to
a 

(a) 

4(b). 

ide 

U.P. POLLUTION CONTROL BOARD, LUCKNOW 

exure to Consent issued to M/s. VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG) 

Dated : 01/01/2020 

CONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Bricks-20000 pes/day. 

The quantity of maximum daily effl | oe uent discharge should not be more than the following : 
  
  

  

  

_ Effluent Discharge Details __| 

S.No Kind of Effulant Maximum daily | Treatment facility and) 

| discharge, KL/day discharge point 

1 ____ Domestic 1KLD Septic Tank |     
  

Arrangement should be made for collection of water used in process and domestic effluent 

separately in closed water supply system. The treated domestic and industrial effluent if discharged 

outside the premises, if meets at the end of final discharge point, arrangement should be made for 

measurement of effluent and for collecting its sample. Except the effluent informed in the 

application for consent no other effluent should enter in the said arrangements for collection of 

cifluent. It should also be ensured that domestic effluent should not be discharged in storm water 

rain . 

The domestic effluent shou'd be treated in treatment plant so that the should be in conformity with 

the following norms dated treated effluent. 
  

  

i _ Domestic Effulant ; 

S.No | Parameter 

1 ___ Total Suspended Solids _ 

2 | BOD 

—_—_ 

Standard 

100 mg/l 
30 mq 

___ €OD 250mg 

_ Oil & Grease 10 mg/l 

The industrial effluent should be treated in treatment plant so that the treated effluent should be in 

conformity with the following norms. 

Industrial EMwant 4 { te 
Parameter 

    

    

  

— SNo - “Standard 

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated trom 

washing of floor and equipments cic should be treated before its disposal with treated industrial 

effluent so that it should be according to the norms prescribed under The Environment (Protection) 

Act.1986 or otherwise mandatory . 

The other pollutant for which rorms have not been prescribed, the same should not be more than the 

norms prescribed for the water used in manufacturing process of the imdustry . 

The method for collecting industrial and domestic effluent and its analysis should be as per legal 

Indian standards and its subsequent amendments/standards preseribed under The Environment 

(Protection) Act, 1986. 

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 
: , ee s No. 2) 2 

disposed of un one disposa: point, Phis common effluent disposal point should have arrangement for 

flow meter’V Notch for measuring effluent and its log book be maintained 

Specific Conditions:



uc Brick kiln shall comply with all conditions mandated in Environmental Clearance issued by 

strict Environment Impact Assessment Authority (DEIAA)/SEIAA. Validity of this consent shall 

ye void if Environmental Clearance’s validity lapses as this consent are being given in view of same. 

7, Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive 

dust emission from Brick kiln operations 

3, Brick kiln shall install/maintain flue gas monitoring platform/port hole/ladder attached to stack al 

al] times. 
4, Brick kiln shall submit quarterly monitoring report of s 

certified/approved/NABL accredited Laboratory. 

5, Brick kiln shall use good quality pulverized coal only for firing. This consent 

void ifany unauthorized/restricted fuel like rubber/scrap/tyre/ oily residue/ pet co 

cutting etc. is used. 
6. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green b 

proper system for water sprinkling within its premises. : 

7 Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and - 

Demolition Waste Management Rules, 2016. 
8. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of 

hall obtain prior Environment (Protection) Act, 1986. . 

9. This consent is valid only for products and quantity mentioned above. Brick kiln s 

approval before making any modification in product/process/fuel failing which consent would be 

deemed void. 
10. Brick kiln shall not operate D.G set without acoustic enclosure. ; 

11. Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble High Court, National 

Green Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution 

Control Board, TTZA and Uttar Pradesh Pollution Contro! Board for protection and safeguard of 

environment from time to time. 
a 

12. Brick kiln shall provide permission to this office issued by Zila Panchayat, GST and Mining 

Department within three month from date of issue of this consent to operate. 

13. Brick Kiln shall be operated in such ¢ manner that ambient air quality should not be adversely 

affected 
14. The brick kiln should installed lightning arrestor as per the PWD norms or any other standard 

design for brick kiln to avoid the damage to stack caused duu to lightning attack. 

15. Compliance report of this consent order must be sent to this office within two months. 

16. Ash content should be used for low lying land filling in a scientific manner. 

17. The brick kiln must ensure full compliance of prescribed emission standards as notified by 

74 of Schedule | in notification no. 
as Amended. Ministry of Environment and forest, Guvt. of India via serial No. 

System (APCS) su that it meet 

tack and ambient air quality from a 

shall be deemed 

ke/ plastic/ leather 

elt along with 

GSR 543(E) Dated 22.07.2009 issued under Environment (Protection) Rules. 1986 and 

18 The brick kiln should regularly maintain Air Pollution Control 

stipulated standards. 

19. The brick kiln shall be comply the conditions regarding fly ash utilization noliied by MOEF & 

CC Govt.of India from time to tine. 
. 

20. The Brick Kiln shall be converted as per jig-jack technology before next season 

21. Brick Kiln shall be used at list 20% bio briquette as a fuel as per availability Order given by 

Hon'ble N.G.T. in case O.A. Ne, | 18/2013 Vikr , Dowwentin 

control of Pollution) Authorily and others 

22. The industry shall meet the following National Ambient Air Quality standards in respeet of 

sar icumar Tene? fe Envir i ant Kumar Tengad Vs Environment (Prevention and 

Noise. 
Day time (6 AM to 10 PM) - 75 IB (A) 

Night time (19 PM to 6 AM) - 70 dB(A) 

23. Brick Kiln is liable to pay compensation for any environmental Gamage caused by it, as tixed b 
age Causeu DY It, as Tixed by 

the Hun'’ble Supreme Court, Higa Court, National Green Tribunal. Cente : 

and Uttar Pradesh Pollution Con rol Board val Greca Tribusal, Central Po!lusion Control Board 

24. The applicant shal] make an application along with prescribed tee for pr: . 

at ae 30) “ays before the date of expiry of Uns consent, “ee FOr grant of renewal of consent 

25 Any amendments/rey isons made by the Boar’CPCB/MOEF 4 SADR: 

standards shall be applicable ty the Brick Kala fram in late ofan ny ate Sree awton stack height 
a aaah he aorta ee pes deed one month prior co the es nity ol ite ee 

sacihe ier oor ae deposi extended lease deed one month prior to the : ‘ ve sae UT ths 
t onsent | posited by the Brick Kiln will stand forteited ; le expiry of the sume, 

have to apply fresh consent along with the requisite Consent fe ld forfeited and the brick kiln will 

27. The brick kiln will not star any mining activity viz-a vine ‘ 

cot eurpose TO Oeil obtain knw Clearance from the Coin tie Vaan brick kiln is 
hei obtain Environmental Clearance ander Bao prescribed for 

“TA notification for mining



5 tes a pac - raw material for the manufacture of Bricks. 
ctudi ——— of ale ys ocala conics or stipulate any additional conditions 

ding with : : > int nteres environment protection. 
29 oe ; * sehtand ceca ee in this conditional eter or consent, the Board hereby 

At, 1974 «dts anendnent " er Section 27(2) of the Water (Prevention & Control of Pollution) 
Act lion) Act, 1981 and aa s thereof and under Section 21 of the Air (Prevention & Control of 

Porrin above a aa i ae thereof to review any and/or all the conditions imposed 

30 In case of failure to comply with suv cf the oy fit Ee purpose of the Acts by the Board. 

stands automatically revoked without o notice on this bebalf ns, the conseal onder asm Oo 

jssued with the permission of competent authority . Arvind Daeneyind eure 
Date: 2020.01.01 

Ku mar 15:12:30 +0530 

For and on behalf of U.P. Pollution Control Board. 

Regional Officer 

MATHURA



U.P. Pollution Control Board 

/ CONSENT ORDER 

Ref No. « 
Dated : 01/01/2020 

31081 /UPPCB/Mathura(UPPCBRO)/CTO/air/MAT
HURA/2019 

To, 
Shri HARI SINGH 

M/s VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG) 

KHASRA NO-209, 143, BAINA MARG, TEHSIL-MAANT, MATHURA.,MATHURA,2B 1201 

MATHURA 

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 
to M/s. VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG) 

Reference Application No. 7094844 Dated : 01/0]/2020 

he plant of M/s 
i981, It iy being 

as per enclose 

L. With reference to the application for consent for emission of air pollutants from t 

VAISHNAVI EENT UDYOG (OLD NAME P B H ENT UDYOG). under Aur Act 
authorised for said emissions, as per the standards, in environment, by the Board 

conditions . 

This consent is valid for the period from 16/12/2019 to 31/07/2023 . 

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the 

Air (Previntion and Controt of Pollution) Act, 198] as amended. 

This consent is being issued with the permission of competent authority . Arvi nd Digitally sgred 
by Arvind Kure 

ww
 

po
 

Date 2020010 

Kumar 19.19.32 #9590 

For and on behalf of U.P. Pollution Control Board 

Regional Officer 

MATHURA 

Enclosed : As above 

(condition of consent): 

Copy to: Chief Environmental Officer (Circle-4), U.P. Pollution Control! Board, Lucknow Arvind ou sig 
ry Arvind Kult 

Date: 202001! 
Ku Mar 151089 19593 

Regional Officer 
MATHURA



  

3(¢) 

U.P. Pollution Control Board 

Dated: 01/01/2020 

CONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Bricks-20000 pes/day. 

This ene is valid only for products and quantity mentioned above. Industry shall obtain prior 

approval before making any modification in product/ process /fuel/ plant machinery failing which 

consent would be deemed void. 

heal rate of emission of flue gas should not be more than the emission norms for the 

stacks. 

Air Pollution Source Details. : 

  

    
  

  

  

        

  

  
    

  

  

  

  

  

1 _Air Pollution Source Details ~—— > 

S.No Air Polution TypeofFuel | Stack No. Parameters | Height 

_ Source _ . ef 

1 | Brick Kiln Turi 4 Particulate | * Meter 

| - 
; Matter _ 

The emissions by various stacks into the environment should be as per the norms | of the Board — 

. __ Emission Quality Details Detail _ 4 

| S.No tL Stack No __ Parameter _ | _ Standard, __4 

ee TL Particulate Matter 750 mg/nm3 

: 
. . ~ » Os 

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 

otherwise mandatory . 

The equipment for air pollution control system and monitoring .as proposed 

approved by the Board should be installed in their premises itself’. 

The modification or installation in the existing pollution control equipments should be 

prior approval of Board . : 

The operation of air pollution control system and maintenaace be done in such a way that the 

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoLF & 

CC/or otherwise mandatory . 

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOLEF 

& CC/or otherwise mandatory . 

The unit should submit the stack emissions monitoring report within one month from issuance of 

consent order along with the point wise compliance report of the consent order . Further quarterly 

monitering report should be submitted . 
. 

by the industry and 

done only by 

Specific Conditions:



d , 
3, Brick kiln shall install/maintain wut 5 ume va flue gas monitoring platform/port hole/ladder attached to stack at 

4, Brick kiln sha submit quarterly monitori et fi edlapprove WN ABL accredited Labovates report of stack and ambient air quality from a 

_ Brick kiln shall use gc i : ; > id if any unautho nd Bred quality purerzed coal only for firing. This consent shall be deemed 
votting ete, is used. ike rubber/scrap/tyre/ oily residue/ pet coke/ plastic/ leather 

6. Brick kiln shall ensure adequate i prope system for water sprinkin . Pithin ee trees/shrubs and maintain green belt along with 

. Brick Kiln shall comply wi Soli Mi , } i Demolition Wast Menegement ere ate Management Rules, 2016 and Construction and 

. Brick Kiln shal! submit Environmental Statement in prescribed form as per Rule 14 of 
See. (Protection) Act, 1986. 
+ proval before vali only for products and quantity mentioned above. Brick kiln shall obtain prior 

‘pemed void ing any modification in product/process/fuel failing which consent would be 

10. Brick itn shall not operate D.G set without acoustic enclosure. 
u . iin s all abide by directions given by Hon'ble Supreme Court, Hon'ble High Court, National 
a ribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution 

‘ontrol Board, TTZA and Utiar Pradesh Pollution Control Board for protection and safeguard of 

environment from time to ‘ime. 
on to this office issued by Zila Panchayat, GST 

12. Brick kiln shall provide permissi 

Department within three month from date of issue of this consent to operate. 

13. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely 

affected. . 
14. The brick kiln should installed lightning arrestor as p 

design for brick kiln to avoid the darage to stack caused 

16. Compiiance report of this consent order must be sent to this office within two montis: 

16. Ash content should be used for low lying land filling ina scientific manner. 

17. The brick kiln must ensure full compliance of prescribed emission standards as notified by 

Ministry of Environment and forest, Govt. of India via serial No. 74 of Schedule [in notification no. 
as Amended. 

GSR 543(E) Dated 22.07.2009 issued under Environment (Protection) Rules. 1986 and 

18. The brick kiln should regularly maintain Air Pollution Control System (APCS) so that if meet 

stipulated standards. 

19. The brick kiln shall be comply the conditicns regarding Hy ash uulizacion notitiod 

CC Govt.of India from ure ty fine. 

20. The Brick Kiln shal! be converted as per jig-jack technology belore next season. 

2]. Brick Kiln shall be used at list 20% bio briquette as a fuel as per availability Order given hy 

Hon'ble N.G.T. in case O.A. No, 1 18/2013 Vikrant Kumar Tongad Vs Environment (Prevention and 

control of Pollution) Authority and others 

22. The industry shall meet the following 

Nuise. 
Day time (6 AM to 10 PM) - 75 dB (A) 

Night time (10 PM to6AM)-70dB(A) 

23. Brick Kiln is liable to pay compensation for any environmental damage caused by tas fixed by 

the Hon'ble Supreme Court, High Court, National Green Tribunal, Central Pollution ‘Control Board 

and Uttar Pradesh Pollution Contro! Board. 

24, The applicant shall make an application along with prescribed fee for grant of renewal of t oo we consen 

at least 30 days before the date of expiry of this consent. 

25. Any amendments/revisions made by the Board/CPCB/MOEF SO fs oe te 

standards shall be applicable to the Brick Kiln from the date of suk smendiae sssonstack height 

26. The Brick kiln will submit revised lease deed one month priur to the ex ; .n She SIONS. 

brick kiln fails to submit the revised/extended lease decd ane month srior to th at the eran Ifthe 

then the earlier consent tee deposited by the Brick Kiln will stand forfeit ‘a the expiry of the same, 

have to apply fresh consent along with the requisite consent fee . ited and the brick kiln will 

27. The brick kiln will not start any mining activity viz-a viz the operati this bri 

concerned, without obtaining Environmental Clearance from the Conner of this brick kiln is 

said purpose. The Brick kiln will obtain Environmental Clearance under Ely Authority prescribed for 
er EIA notification for mining 

and Mining 

er the PWD norms or any other standard 

due lo lightning attack. 

by MOFF & 

National Ambient Air Quality standards in respect ot



rick oe Oe ves = a Eeberial for the manufacture of Bricks 
Th , o modify above conditi ipulal 
eo reine myth order, In the interest of ecvamaent Plone, additional conditions 

2 Nes the right and Sonera Bina in this conditional letter or consent, the Board hereb 

re Oa arrondwents then Section 27(2) of the Water (Prevention & Control of Poll x 

, ORT ond ne ts ereot and under Section 21 of the Air (Prevention & Control of 

mendments thereof to review any and/or all the conditions imposed 
Pollution) Act, ‘i 

t - note es 

‘© make such variations as deemed fit for the purpose of the Acts by the Board. 
herein above an 

0. In case of failur a 

3 ¢ to comply with any of the consent conditions, the consent order issue to you 

stands automatically revoked without any notice on this behalf. 

di 

1 Ligitally signed 

Arvind by Arvind Kura: 

Date: 2020.0° 91 ued with the permission of competent authority . 
Kumar 1S TOT +05 30° Iss 

For and on behalf of U.P. Pollution Control Board . 

Regional Officer 

MATHURA
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